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Judgement

@JUDGMENTTAG-ORDER

R. L. Gulati, J. - The assessee had set up a straw board business on 14th March, 1970
and closed its accounts on 12th April, 1970. The question arise as what was the
previous year of this business. The tribunal has found that the previous year of the
business was the period from 14th March 1970 to 12th April 1970. This is a pure
finding of fact and gives rise to no question of law.

2. The second question relates to deduction on account of interest paid by the
assessee during the relevant previous year. The assessee had borrowed certain
funds from the U.P. Textile Corporation for setting up the business. Although the
interest might have related to a period prior to the date of the commencement of
the business, but the payment of the interest was made during the relevant
previous year. Any interest paid by an assessee on account of interest on capital
borrowed for purposes of business is clearly admissible deduction. This question
also is not a question of law upon which a reference may be called.

3. The application is rejected.
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